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central acpiinistrative tribunal principal b^ch

0. A.No, 19OB/1 998
^ /t

Neu Del his this the ^ " day of 0,ctober>1 S98

HON'BLE PIR, S. R, ADIGE VICE CHaI RTI aN ( a) .

Sh. D.K, Seth,

S/o Sh. S.K. Sath,
family residing at O II/a-2508, Netaji
Nagar, , » ^

Neu Oslhi -21,
and liDTking as Director, 51 SI Agra,
u/hich is a field offics o f the Dev/alopment
O^mmissioner, Snail Scale In dust riss-
Nirman Bhauan,
Neu Delhi .... Hiplleant.'

.% (By. (IdVDcatai shrl S. S. Tauarl ).

Versus

1. Union of India through
Secretary,
ninistr/ of Urban Oevslopment,
Niiman Bhauan,
Neu Del hi

Officer & Asstt, Oi recto r,of Estate
(Litigation),
Directorate of Estates^'
Ninnan Bhauan,
Neu Oelhi^i • ♦.. Re^on d®its,

0 ROER

iM/lLO R.- S. R,. a. 01G Eff \/I cE CHfll ?y) aN ( a) ;

Applicant impugns Respondarts* order dated

9.9,98 (Annexure-A) and seeks reconsideration of

his case on extrem e ra edical g roun d as his father is

suffBring fton ssrious lUnss3,Bnd hia rsp resaitation
dated 21, 8, 90 ts^o-uc/ ^

I have heard applicant's counsel shri S. s,
Te ua ri «

3 ' (tjplloant's rep rss on tat ion dated 2198.98'
rontains a prayer Por retention of the a, «t anon

'IB (jdvc. accommoda'
tien for a period of three nnnthe ^



- 2 -

Special case, on account of serious niedioal

condition of his aged father uhp is suffering

from non-functioning of his heart-valve. The

three'months • p erio d f rom 21, 8,98 uill expire

on 20.11. 98,

4. Accordingly this Qa is disposed of u/ith

a direction to respondents to consider the

applicant's prayer within one month from the date

of receipt of a copy of this order, under

intimation to him fo r ret.^tion of acoommodation

in question in accordance with rules and instructions

till 21.11.98, upon payment of license fee as

per rules, and upon taking aa/^undartaking from

him that he will vacate the premises in question on
t)// hfh 16L daTc A(

or before 21^111,98^No costs^- ^

5,- Th0 0 A stands disposed of ac.oordingiyi^

No costs.

( s1r.adige/)
VICE CHaIOTaN(a).

/ug/


